CRP No.[SH] 22/2013

BEFORE
THE HON'BLE MR JUSTICE T NANDAKUMAR SINGH

13.06.2013

Perused office note dated 13-5-2013 which indicates that
steps had been taken for service of notice to respondent No. 2
by Registered Post with AD.

Await service report.

List this case on 4-7-2013.

JUDGE
S.Rynjah



CRP No.[SH] 23/2013

BEFORE
THE HON'BLE MR JUSTICE T NANDAKUMAR SINGH

13.06.2013

As prayed for by the learned counsel for the petitioner,
further one weeks’ time is granted for taking steps for service of
notice to respondent No. 2 by Registered Post with AD.

List this case on 11-7-2013 with CRP No.[SH]22/2013.

JUDGE
S.Rynjah



MC(CRP) No.[SH] 192/2013

BEFORE
THE HON'BLE MR JUSTICE T NANDAKUMAR SINGH

13.06.2013

Heard Mr. S.K. Deb Purkayastha, learned counsel for the
applicant. It is stated that at the time of filing the revision petition
i.e. CRP No. [SH] 30/2011 through bonafide mistake the revision
petition is not supported by an affidavit.

The learned counsel appearing for the applicant is
allowed to place the affidavit duly sworn by the petitioner in the
file.

Under the rules, a revision petition is to be supported by
an affidavit. Taking into consideration the said bonafide mistake
and also the prayer made in the present misc. application, the
applicant is allowed to annex the duly sworn affidavit in support
of the revision petition i.e. CRP No. [SH] 30/2011.

In view of the above, misc.application is allowed.

JUDGE
S.Rynjah



(CRP) No.[SH] 30/2011

BEFORE
THE HON'BLE MR JUSTICE T NANDAKUMAR SINGH

13.06.2013

By an order of this Court dated 13-6-2013 passed in
MC(CRP)No.[SH]192/2013, the petitioner is allowed to annex the
affidavit in support of the revision petition. The affidavit should be
filed within two weeks from today.

List this case on 27-6-2013.

JUDGE
S.Rynjah



WP(C) No.[SH] 30/2013

BEFORE
THE HON'BLE MR JUSTICE T NANDAKUMAR SINGH

13.06.2013

As prayed for by the learned counsel for the respondent,
further three weeks’ time is granted for filing affidavit-in-
opposition.

List this case on 4-7-2013.

JUDGE
S.Rynjah



WP(C)[SH]276/2012

BEFORE
THE HON'BLE MR JUSTICE T NANDAKUMAR SINGH

13.06.2013

Mr A.S. Siddiqui, learned counsel for the petitioner prays
for allowing him to withdraw the present revision petition.

The prayer is granted.

Also heard Mr. N.D.Chullai, learned Sr. GA, appearing for
the State respondents.

In view of the above, this writ petition is disposed of on

withdrawal.

JUDGE

S.Rynjah



WP(C)[SH]284/2012

BEFORE
THE HON'BLE MR JUSTICE T NANDAKUMAR SINGH

13.06.2013

As prayed for by Mr. R.Jha, learned counsel for the
petitioner, further three weeks’ time is granted for filing rejoinder
affidavit.

List this case on 4-7-2013.

JUDGE
S.Rynjah



WP(C) No.[SH] 361/2012

BEFORE
THE HON'BLE MR JUSTICE T NANDAKUMAR SINGH

13.06.2013

Mr. H.S. Thangkhiew, learned Sr. counsel appearing for
respondent No.4 prays for further three weeks’ time for filing
affidavit-in-opposition on behalf of respondent No. 4.

Prayer is granted.

Mr. V.G.K. Kynta, learned counsel for the District Council
appearing for respondents No. 1 — 3 submits at the bar that he
has the instructions not to file affidavit-in-opposition on behalf of
the respondents.

List this case on 4-7-2013.

JUDGE
S.Rynjah



WP(C) No.[SH] 363/2012

BEFORE
THE HON'BLE MR JUSTICE T NANDAKUMAR SINGH

13.06.2013

Respondent No. 3 had filed affidavit-in-opposition and the
learned counsel appearing for the other respondents pray for
one weeks’ time for filing their respective affidavits-in-opposition.

List this case again on 2-7-2013.

JUDGE
S.Rynjah



